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RE. ADJOURNMENT MOTION—
Contd.

SHRI BIJU PATNAIK (Kendra-
para): Sir, I obey your-ruling. We are
only condemning the failure of the
‘Government....We are not condemn-
ing the Election Commission at all.

MR. SPEAKER: I have discussed it
with the leaders of all the Groups....
There can be no adjournment mo-
‘tion..... (Interruptions)

MR. SPEAKER: You can discuss it
‘in some other form, but not under this.
(Interruptions)

MR. SPEAKER: 1 am not able to
hear anything,
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MR. SPEAKER: You come to me in
1the Chamber.
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SHRI K. LAKKAPPA (Tunkur):
Sir, they have no right to go against
wour ruling. I request you to please
regulate the proceedings. .
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(Interruptions)

SHRI K. LAKKAPPA: We seek
your protection, Mr. Speaker. You
take action against them. Please regu-
late the proceedings of the House. I
cannot understand the Opposition’s
going against your ruling. Please take
action against them. They have no res-
pect for democracy; they have no res-
pect for the ruling of the Speaker.

(Interruptions)

MR. SPEAKER: I cannot sit on the
Chair and kill the rules. I cannot be
a party for undoing the rules. Thig is
what the rules are.

SHRI BIJU PATNAIK: You call us
one by one.

MR. SPEAKER: I shall call you in
my Chamber. There are no rules here
under which I can call you here. If
you do not want the House to run, do
not run it. Do as you like.

SHRI BIJU PATNAIK: We want
the whole of India to discuss it; we
want the whole world to discuss it.

MR. SPEAKER: 1 am going accord-
ing to the Constitution.

SHRI BIJU PATNAIK: ‘That is
your interpretation. You are wrong.

MR. SPEAKER: I might be wrong
according to you. But this is my in-
terpretation. But I am going accord-
ing to the rules. I am perfectly right
and I have been advised and I have
read abcut it.

(Interruptions)

MR. SPEAKER: The boot is on the
other leg.

SHRI BIJU PATNAIK: Your Parlia-
ment is only on that side of the Trea-
sury Benches. The Opposition is also
here. But, what are you doing about
it?

MR. SPEAKER; 1 am doing what I
am supposed to do. ° '
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You have a meeting with me and I
will let you know. You cannot behave
like this. I do not want to curb the
discussion put I am asking you to have
a meeting to find the way. I will not
kill the rules.

SHRI HARIKESH BAHADUR: I
want to raise a point of order.

MR. SPEAKER: I will not break the
# @ gaar

ruleg to please anybody.
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SHRI K. LAKKAPPA: You allow
this side also.
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SHRI HARIKESH BAHADUR

(Korakhpur): My point of order is..
(Interruptions)
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SHRI HARIKESH BAHADUR: My
point of order is that there ig failure
on the part of Central Government in
taking notice of he inability of the
State Government. Democracy is being
assassinated in the country. That is

why we want a discussion on the floor
of the House.
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SHRI HARIKESH BAHADUR: It is
a matter of vital importance. Let the
whole matter be dscussed on the Floor
of the House.

ME. SPEAKER: I do not say we do
not discuss it. I only say let ug sit to-
gether and find the means as to how
to discuss it on the Floor of the:
House.

(Interruptions.)

MR. SPEAKER: This is wrong. The
approach is wrong. We are having 4
meeting at 3.30 pam.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Mr. Speaker,
then you agree if our adjournment

motions are suitably,, worded the same
will he aamitted?

MR. SPEAKER: I will admit what-
ever is according to the rules. It is so/
simple. I do not depart from rules.

‘MR. SPEAKER: Why are you 'speak-
ing at the same time? .
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SHRI HARIKESH BAHADUR: Cens

tral Government did not even take
notice of the failure of the State Gov-
ernment, .

MR. SPEAKER: That we will dis-

cuss. Please come {o me; I will explain.
Mr. Rawat, Calling Attention.
< (Interruptions) -
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DR. SUBRAMANIAM SWAMY
(Bombay North-East): You have over-
ruled the Adjournment Motiong . . .

(Interruptions)

MR. SPEAKER: Order please,

SHRI ARIF MOHAMMAD KHAN
(Kanpur): Can there be a discussion
on your ruling?

DR. SUBRAMANIAM SWAMY: You
have ruled-out all the adjournment
motions. You are very well aware of
the rules. You are up-to-date on the
rules. You please .tell us. . .

MR. SPEAKER Are you being sar=-
castic about it?

DR. SUBRAMANIAM SWAMY; No,
Sir; absolutely not. How can I be sar-
castic about you?

MR. SPEAKER: It you like you can.
You have the liberty but I have not.

DR. SUBRAMANIAM SWAMY: Sir,
you are a scholar of Sanskrit and so
many other things. You know the rules
perfectly well, and so - you must be
right, Will you please tell us, knowing
the sentiments of thg House, how we
can, within the rules, discuss this mal-
ter? In principle, are you, Sir, against
discussion of this subject?

MR. SPEAKER: No. That is what T
told you. We are having a meeting of
the Businesg Advisory Committee today
at 3-30 P.M. We shall discuss the mat-
ter,

Now, Shri Arif Mohammad Khan.
SHRI NIREN GHOSH (Dumdum):

Sir, you should kindly indicate _what
exactly you propose to do. How can

constitution work unless a single bye-

election cannot be held in normal

time?

Mr: Speaker: I have also called him.
why are you interjecting?  Order
please.
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DR. SUBRAMANIAM SWAMY: Sir,
I draw your attention to one impor-
tant matter. In the newspapers today...

MR. SPEAKER: You have to give
some other motion on the subject for
discussion.

DR. SUBRAMANIAM SWAMY: The
Minister should make a Statement on
these expulsions. The Minister should
tell the House about the same. Three
Pakisani diplomats have been expel-
led. What is the factual® position,
Sir?
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MR. SPEAKER: Over-ruled. %79
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_.MR. SPEAKER: No. This I cannot
allow.

(Interruptions)
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12.32 hys.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

—Contd.
GROWING INCIDENCE OF DACOITIES AND

LAWLESSNESS ON RUNNING TRAINS—
Contd.

SHRI HARISH CHANDRA SINGH
RAWAT (Almora): Sir, T call the atter-
tion of the Minister of Railways to the
following matter of urgent public im-
partance and request that the may
make a statement thereon:

‘The growing incidence of dacoi-
tieg and lawlessness in running
tains with particular reference to
the looting of the Lucknow-New

Delhi mail on 30 October 1981, and
killing of an Air TForce Officer in

an armed dacoity in Lucknow-
Jhansi passenger train on 21 Nov-
vember, 1981.

(Interruptions)
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MR. SPEAKER: Whatever the hon.
Member is saying will. not go on re-
cord without my premission he s

speaking.
(Interruptions)

*Not recorded.



